IN THE CENTRAL ADMINISTRATIVE TRIAUNAL

"
| AHMEDABAD BENCH
0O.A. No/259/91
T.A. No. /
DATE OF DECISION__17/6/93
Narshingbhai K.Leuwa Petitioner
I Ko KeShah Advocate for the Petitioner(s)
. Versus
Union of India & ors. Respondent
Mr.Ne.S.Shevade Advocate for the Respondent(s)
CORAM :
¢ The Hon’ble Mr. R.C.Bhatt : Judicial Member

? |

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ -

2. To be referred to the Reporter or not ? %

3. Whether their Lordships wish to see the fair copy of the Judgement ? "<

4. Whether it needs to be circulated to other Benches of the Tribunal 7 »*
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shri Narshinghbhai Karsanbhai Leuwa,
643/90,0m nagar Society,

Asarwa, .
Ahmedabad=-380 016 «eseapplicant
Advocate Mr.XK.K.Shah

versus

1. Union of india, Notice to be
served through General
Manager, Western railway,
Churchgate, Bombay.

2. DeReMe(E) ,Western rRailway,Baroda
Division, Pratapnagar,

Bardoa,
3. D.M.E.,Baroda, .+ sRespondents
Advocate MIreNe.S.Shevde

ORAL ORDER

0.A./259/91
Date § 17/6/1993

Per : Hon ble Shri R.C.Bhatt,
Member (J) -

Heaxrd the learned advocates. Learned
advocate Mr.K.K.3hah for the applicant submits that
as the respondent no.2 in his reply has contended
that the XX respondents have released the increaments
for the year of 1988 and 1989 and revised the pension
accordingly, the applicant does not want of proceed

further in this application ,and he wants to
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withdraw this application.

2. ORDEK
The application is disposed of as

withdrawn. No order as to costs.

M

( ReCeBhatt )
Judicial Member,.
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MreKe.KeShah for
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is adjourns=d 1

call on 17/46/93.
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®FFICE REPORT ORDERS.

MreKeKeShah for the applicant secks time

to contect his client on the poiﬂt whether | |
to proceed with the matter in view of the
reply f£iled Dby the respondentses Hence,
the matter is adjourned to 17/6/93.

call on 17£6/93.

/ (MeReKOolhatkar ) (ReCeBhatt)
Member (A) Member(J)
*BS
136 a3 :
" e




